I N THE SUPREME COURT OF | NDI A

CRI M NAL APPELLATE JURI SDI CTI ON

CRIM NAL APPEAL NO. 1204 OF 2009

SURYABHAN APPELLANT
VERSUS
STATE OF MAHARASHTRA RESPONDENT
ORDER
1. This appeal is directed against the judgnent and order,

dated 10.12.2004, passed by the H gh Court of Judicature of Bombay
in Crimnal Appeal No.456 of 1992, whereby the Hi gh Court has
confirmed the conviction and sentence passed by the |earned Sessions
Judge, Wardha, vide judgnment and order dated 17.11.1992, in Sessions

Trial No. 62 of 1989.

2. The appel |l ant before us is convicted for the offence under
Section 302 read with Section 34 of the Indian Penal Code (the
“I.P.C." for short) and sentenced to inprisonment for I|ife along
with fine of Rs. 2,000/- and rigorous inprisonnment of one year in
defaul t.

3. W have heard |earned counsel Snt. V. Mhana and Sr
Shankar Chillarage. Wth their assistance, we have carefully perused
the evidence on record and considered the reasoning and the
concl usion reached by the Trial Court and the H gh Court. I n our
consi dered view, both the courts have not commtted any error which

woul d call for our interference.
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4. In the result, while confirmng the inpugned judgnent and

order,we reject the appeal.

Ordered accordingly.

NEW DELHI ;
DECEMBER 13, 2012

( CHANDRANAUL |

.......... J.
(H. L. DATTU)
.......... J.

KR. PRASAD)
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